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(a whether compliments have been 
received about non-coverage of a number of 
establishments under the EPF and M.P. Act, 
1952 in Gujarat region and particularly in 
Baroda and PanchamahaI districts. 

(b) jf so, when the complaint were 
received and whether any action to cover 

ch establishments has been taken by the 
Chief Provident Fund Commi sioner by deput-
ing some Central officials: and 

(c) if not, the ' reasons for not taking 
any action and what action is proposed to 
be taken again st the erring offici als ? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI VEERENDRA 
PATIL) : (a) and (b) The Employee. 
Provident Fund Staff Union, Ahmedabad i 
reported to have drawn the attention of the 
organisation in January, 1983 to the large 
number of uncovered estabHshments, parti-
ularly in Baroda and Panchmahal districts. 

A team of Inspectors under the charge of 
Assistant Provident Fund Commissioner. 

. Baroda, was, therefore, deputed to survey 
aM the uncovered units in those two districts. 
The team inspected 110 establishments and 
found three establishments coverable. These 
three establishments have since been covered 
under the Act. 

(c) Does not arise. 
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Disposal of Labour Cues pending in 
Supreme Court 

8704. SHRI A .K. ROY: Will the 
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state: 

(a) number of labour cases pending 
before the Supreme Court till 1-1-83 with 
year-wi e break for the last ten years; 

(b) oldest labour case pending; 

(c) number of labour cases disposal 
of in the last five years, with year.wise 
break-up; 

(d) whether Government propose to 
create a special labour bench in the Supreme 
Court for quick disposal of cases concerniag 
industrial disputes ; 

(e) if so, steps taken thereon; and 

(f) if so, the measures thereof 1 

THE DEPUTY MINISTER IN 'I HE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI GHULAM 
NABI AZAD) : (a) to (c) The information, 
as furnished by the Registry of the Supreme 
Court, is given in the attached Statement. 

(d) to (f) The benches are constituted 
by the Chief Justice of India and not by the 
Government. The Supreme Court Registry 
has intimated that as and when labour 
matters are ready, all efforts are made to 
have them listed for early hearing. 

STATEMENT 
(a) Lobo ... Appeals pending in Supreme 

Court (as on 1-1-1983) 

Year Number 

1970 1 
1971 31 
1972 29 
1973 45 
1974 39 

(1) . (2) 

1975 30 
1976 31 
1977 60 
1978 51 
1979 77 
1980 64 
1981 65 
1982 95 

----
Total 618 

----

(b) Oldest labour case pending -1 since 1970 

(c) Labour Appeals disposed of by Supreme 
Court in the last five years : 

Year Number 

1978 41 
1979 29 
1980 31 
1981 22 
1982 18 

----
Total 141 

----

Faquir Chand Committee Report to Compensate 
Employees with Special Allowance 

8705. SHRI R.P. YADA V : Will the 
Minister of LABOUR AND REHABILITA-
TION be pleased to state : 

(a) whether Government are aware 
that there is a stiff resistance from the 
employees of the Organisation to transfer 
from Regional Offices to Sub-Regional Offices 
as they are put to financial loss and family 
problems; 

(b) whether to mitigate these hardships, 
the Paquir Chand Committee recornrnended to 
compensate such employees with special 
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allowance at the initial stages and allow their 
families at the Regional Headquarters for a 
maximum period of two years; and 

(c) if so, whether Government have 
accepted these recommenda tions and decided 
to remove the hardships of the employees 
transferred to Sub Regional Offices and to 
what extent ? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI VEERENDRA 
PATIL) : (a) Yes, Sir. 

. (b) 1 he Faquir Chand Committee had 
recommended that :-

(i) the employees who are transferred 
from the Regional Office to Sub-Regional 
Office may be given adequate special allow-
ance at the initial stages so that they are not 
put to great financial 10 s, and 

(ii) if the tran ferred employees are 
unable to move their family to the new 
station the employees should be kept in the 
Sub-Regional Office for a maximum period 
of two years . 

(c) The Government have not accepted 
the recommendation regarding the grant of 
special allowance at the initial stages of the 
transfer. Certain guidelines have been evolved 
in the light of the recommendations of the 
Faquir Chand Committee to regulate transfer 
of officials from Regional Offices to Sub-
Regional Offices. According to these guide-
lines, officials are transferred from Regional 
Offices to Sub-Regional Offices on a rotatio-
nal basis for a period of one year and after 
completion of this period, they are brought 
back to the Regional Offices , Requests for 
retention of quarters by the families of the 
transferred employees are also considered on 
merits of individual cases. 

Utilisation of Services of Specially Trained 
Staff for Colour T.V. 

8706. SHRI RAM A W ADH : Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state : 

(a) whether it is a fact sometime back 
Doordarshan had sent about two dozen 
programme and Engineering staff to attend a 
specialized training in "Colour Televis ion" 
held in West Germany; 

(b) if 0 , how many of thes .... specially 
trained staff had b~en at D ""lhi Doordarshan 
Kendra which is the main originating Door-
darshan Kendra telecasting in colour; 

(c) complete details of the trained 
staff who are posted at other Kendras (other 
than Delhi Kendra) whose pecialized train-
ing in colour television is being not utilized 
so far; and 

(d) the reasons for not utilizing their 
services for Delhi Kendra? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROA.DCASTING AND IN THE DEPART-
MENT OF PARLIAMENTARY AFFAIRS 
(SHRI MALLIKARJUN): (a) Yes, Sir. A 
team of twenty four Programme and Engineer-
ing Officers of Doordarshan attended Colour 
Television Seminar held in Federal Republic 
of Germany from 5.7.1981 to 8.8.1981. 

(b) Four . 

, (c) and (d) Names of officers sent to 
Federal Republic of Germany who attended 
colour television seminar and are now posted 
at Doordarshan Kendras other than Delhi are 
given in the attached statement. Officers fr om 
different Doordarshan Kendras were consci-
ously selected so t hat their training could be 
utilised in coverage of the Asian Games and 
also later when colour telecasts are in tro-
duced from various Kendras in a phased 
manner. All the transmitters of Doordarshan 
are transmitting programmes in colo.Jr put 
out by Doordarshan Kendra Delhi as par t of 
the National programme and some colour 
equipment is being supplied to all Kendras. 
Therefore it will not be correct to suggest 
that the services of personnel trained in 
colour TV, remains unutilised. 




